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Sta'te, But ultimately the power to 
appoint is with the Chancellor. ~ 

have no legal authurity, Of course, 
the Education Commission will con-
sider it. 

Sapru Committee Report 

+ 
*186 J Shri R. Barna: 
. L Shri R. S. Pandey: 

Will the ~ r of Education be 
pleased to state: 

(a) whether Government have 
under consideration any plan to intro-
duce uniform pattern of education 
throughout the country; 

(b) whether the University Grants 
Commission have made certain sug-
gestions to Government with regard 
to the publication of uniform text-
books throughout the country; and 

(c) if so, the present position in the 
matter? 

The Minister of Education (Shri M. 
C. Chagla): (a) There is no plan as 
such, but efforts have been made to 
introduce uniform pattern of educa-
tion as indicated in the answer to 
Starred Question No. 74 given in the 
Lok Sabha on the 18th August, 1965, 

The entire question is, however, at 
present under h~ consideration of 
the Education Commission set up by 
the Ministry of Education, 

(b) No, Sir. 

(c) Does not arise, 

Silri R. Barua: May I know whether 
the UGC has issued any model course 
on the subjects to be taught in the 
universities and has adopted any 
measures for improving the standard 
Of teaching and research? If so. on 
what subjects are these model courses 
being issued? 

Shri M. C. Chagla: Yes, Sir; the 
UGC appointed reviewing committees 
and they have prepared model cours-
es in the following subjects; bio-
chemistry chemistry mathematics 
botany ~  Engli;h. Reports ~ 

social work and library science are 
,being printed. Reports on other dis-
ciplines are expected to be puhlished 
during the current YE""·. 

Shri R. Barua: May I know h~ h  

it is not necessary th3.t students. be-
fore entering a university. should have 
a certain standard of knowledge in 
English and they should have the 
prescribed knowledge in the core 
subjects? 

Shri M. C. Chagla: So long as 
English is the medium of instruc-
tion in the uniVersities, .it is neCe!ist:u y 
that the students should have sulli-
cient knowledge of English to ~  

the lectures. Therefo"e, in me'st 
States, what is being done is to give 
the students intensive teaching in 
English either in the last year of the 
higher secondary school or in the pre-
university course. which y{)U find In 
some of the southern States. 
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Shri M. C. Chagla: As my hon. 
friend knows, we had th', Sapru Com-
mittee's report. They had suggestE.d 
that higher education should be made 
concurrent. The only State which 
has agreed to it 30 far is Punjab, The 
other States have either not answered 
Or thOse which have answered have 
refused, I am sure Parliament will 
be behind me if I introduce a Bill to 
amend the Constitution, but my hun. 
friend knows that und'er the Consti-
tution, we must have th" majority of 
the States to agree to it. Except 
Punj ab, no other State has so far' 
agreed. 
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Dr. Sarojini Mahishi: May I Imow 
what difficulties government are eX-
periencing in introducing uniformity 
in the courses at the high school 
level, college level and techmcal edu-
cation level? May I know what pro-
posals government have got to brmg 
about this uniformity? 

Shri M. C. Chagla: Various commis-
sions have made proposals about the 
duration of school education. higher 
secondary education, about age in the 
universities, etc. Some States are 
carrying oUt these proposals. Others 
haVe taken different views. To the 
extent it is possible, we are brmging 
about unifonnity. 

Dr. L. M. S ~h  In \,;ew of the 
han. Minister's agreement with the 
recommendation of the Sapru Com-
mittee fer making higher education a 
concurrent subject, would the Minis-
ter make a political efl'ort on all-
India basis through his party to seCure 
the concurrence of the Chief Minis-
ters to this highly desirable report? 

Shri M. C. Chagla: have "een 
making efforts. Evecy time I go to 
the States. I tell the Chief Minister 
or Education Minister that it is in 
national interest that higher educa-
tion should be concurrent. But I am 
afraid my powers of ad vocacy are not 
strong enough and I have not yet 
succeeded, except in the case of 
Punjab. 

Shri S. M. Banerjee: Is the han. 
Minister aware that in UP not even 
the three-year de.«r"e course, w.'llch 
has been implemented in all the 
States, has been implemented and if 
so, will the Centre issue any clirE":c-
tive to UP to accept this unifo!·m 
policy? 

Shri M. C. Chagla: I am sorry that 
UP and one or two h ~ States, in-
cluding the Bombay University in my 
own State have not accepted the 
three-year degree cOUrse. Bombay 
has not done it for academic reasons. 
U.P. has not done it for financial 
reasons. They agree about the ad-
visability . of doing it, but they say 
they haVe not got the money to con-

vert the present system of interme-
diate colleges and two years in the 
university, as it costs a cot ot money. 

Shri Krishna Pal Singh: In view of 
the fact that higher education is a 
very important subject and there are 
difficulties in the way of its r r ~  

would the hon. Minister conSider 
amending the Constitution transfer-
ring higher education to the Centre? 

Shri M. C. Chagla: I have answered 
it. Amending the ConstitutIOn in 
Parliament is not enough. Constitu-
tion requires that a majority of the 
States shOUld agr"e to it. 

Procedure of Enquiry Against Persons 
in Political Authority 

+ 
(Shri yashpal Singh: 
i Shri Vidya Charan Shukla: 
I Shri R. S. Pandey: 
I Shri Prakash Vir Shastri: 
I Shri Jagdev Singh 
I Siddhanti: 

•... I Shri Harish Chandra 
~  ~ Mathur: 

I Shri Ram Harkh Yadav: Shrimati Ramdulari Sinha: 
I Shri Solanki: 
I Shri P. K. Deo: 
\ Shri Narasimha Reddy: 
L Shri Surendra Pal Singh: 

Will the Minister of Home A1IaiB 
be pleased to state: 

(a) whether the machinery to go 
into the corruption charges against 
persons in political authority has 
been evolved; and 

(b) if so, the details thereof? 

The Minister Of State in the Minis-
try of H-<lme AJlairs (Sh>i Bathi): (a) 
and (b). A statement i3 laid on the 
Ta ble of the House. 

STATEMENT 

Attention of t.he Honourable Mem-
bers is invited to the reply given to 
the Starred Question No. 1196 on the 
5th May, 1965, which was as under: 

"Oovernment's approach to the 
problem was explained bv the 
Home Minister in the COUI se 
of his ,..,ply during the dis-
cussion of the Demand3 for 




